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HON'BLEMRT.N.'T.NAYAR ADMINIST.RAIVE MEMBER 

0.A1 347/00 ;.  

• 	1. 	A.Vé1u Grade IV, 
Chief Telegram.MaSter CTO., 

• 	 Bharat Sanchar NigamLtd., Calicut.. 

	

• 	 2. 	PP Ayyappan, Grade IV, 
Oicr 	 CT' 	 I 
Bharat Sanchar Nigam Ltd., 
Paiakkad. 

3. 	V..Sugathan, Grade IV, 
Chief Telegram Master, CTO,. 
BharatSanchar Niqam Ltd., 
ThiruvànaflthapUram. 	 Applicant 

	

• 	(By Advocate Shri P.N.PurushothamaKaimal) 

• 	
vS. 	 L 
1. Union of Indta represnted by 

• 

	

	 Director General, Bharat Sanchar 
Nigam Ltd.., Ashoka Road, 

	

• 	 Sanchar B}avan, New Delhi. 

2.. 	The Chief General Manager, 
Bharat. SancharNigàm Ltd.., 	 • 
Kerala TelecommunicatiOns, • 

	

- 	 Thiruvananthaouram- 33. 	 .• 

3. 	Principal General Manager, Telecom 
• 	 Bharat Sanchar .Nig.am Ltd.., 

cochin-16. 	 RespOtdentS 

(By Advocate Mr. • C..RajendrarL(SCGSC) 	 • 

	

• 	• 	• O.A.. 1290/00: 	 • 	I  

• 	..P.Ravindrafl. Chief Technical Officer, 	• • 
Circle Telecom Training Centre, 

• 	 TrivandrUm. 	 •Appliaflt 

(By Advocate Shri M..R.Rajendran Nair) 



.2. 

Union of India, represented by 
Secretary to Government of India, 
Ministry of Communications. 
NewDeihi. 	. 

TheChief General Manager, 	-, 
Bharat Sanchar Nigam Limited., 	. . 
Trivandrum. 	 . 

' The General Manager, 
Bharat Sanchar Nigam Limited, 	. 
Trivandrum Secondary Switching Area, 

• 

	

	 Trivandrum. 	 . 	Respondents 
(By Advocate Ms. P.Vani, ACGSC) 

O.A.1291/00: 	; 
K.Vidwakaran, 
Chief Technical Officer, 	, 	. 	 • . 

• 	Circle Telecom Training Centre, 	. 
Triyandrum. 	 Applicant 
(By Advocate Mr. MR Rajendran Nair) 

• 	, 	Vs. 	- 

• 	 1. 	, 	Union of India, represented by 
Secretary to Government of India, 
Minitry of Telecommunications, 	, 

• 	. 	, NewDeihi. , 

The Chief General Manager. 	• 	. 
Bharat Sanchar.N -igam Limited, 	, 
Trivandrum.  

The General Manager, 
BharatSanchar Nigam Limited, 	. _ 

• 	
. 	Triyandrurn. 	 Respondents 

(By AdvocateShriTC.Krjshna, ACGSC) 

'O.A.1302/00: 
• 	BSavithrj, W/o P.Rajappan, 	. . 	. 

Chief Section Supervisor, 	, 
Office of the Deputy General Manager (Urban). 
Th i ruvananthapuram-4. 	 Aøp 1 i cant 
(By Advocate Shri Sasidharan Chempazhanthiy -il) 

Vs. 	 . 

Deputy General Manager,  
(Planning and Administration). 	 • 
Telecom District, 	 - 	 • 
Thiruvananthapuram-23. 	• 	 • 

General Manager, Telecom Disti ict, 	 • 
Thiruvananthapuram-'23. 	• 

• 	 • . 

1 
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'3. 

Director General, 
Telecom. Deartrnent, New Delhi. 

Bharat Sanchar Nigam Limited, 
represented by its Chairman, New DeiIi. 

Union of India, rpresented by its 
• 	Secretary, Ministry of Communications, 

• 	NewDeihi. 	 Resod1dents 
(By Advocate Shri - C.Ra.jendran, SCGSC) 

O.A.1321 11 00: 

A.Vana.jakshy, W/o Viswambharan, 
Chief Telephone Suoervisor, 
Office of the Divisional Engineer, 
(Trunks and Special Service), 
Thiruvananthapurarn. 	 Applicant 
(By Advocate Shri Sasidharan Chemazhanth'iyil) 

Vs. 	 • 

'1. 	•Deput Chief GeneralManager, 
• 

	

	(Planning and Administration), 
TelecomDistrict, B.S.N.L.. 

• 	 Thiruvanarithapuram-23. 

General Manager, 'Telecoth District, 
B.S.N.L. , Thiruvananthapuram. 

Director .Gneral. 
Telecom Department, New Delhi.. 

Union of India, represented by its 
Sec trv, iinisry of 
Communicatons, New Dern. 

Bhar.t Sanchar Nigam Ltd., representd by 
its Qhairman, New Delhi.' • 	• Respondents 

(By Advocate Shri R.Nadanan Pillai, ACGSC). 

O.A.1322/00: 	
0 

TA NarayananGrade IV, CT.O. 
• 	 Bharat Sanchar Nigam Ltd., Aluva. 

Smt,.Rosamma Paulose, Grade IV, 'CTO, 
Bharat Sanchar Nigam Ltd. , 	• 
Cochin-1.6. 	 - 	Applicants 

(By Advocate Shri P.N.Purushothama Kaimal) 



.4. 

Union of India represented by 
Director General, 
Bharat Sanchar Nigam Ltd.. 
Ashoka Road, Sanchar Bhavan, 
New Delhi. 	 ' 

The Chief GeneraiManager, 
Bharat Sanchar .Nigarn LtJ. , 
Kerala Telecommunications, 
Thiruvananthapurarn. 

• 3 	Principal General 'Manager, Telecom, 
Bharat Sanchar Nigam Ltd.', 
Cochin-16. 	 Respondents 

(By Advocate Shri K.R.Rajkumar, ACGSC) 

O.A1330/200O: 

M.Suseela D/o lcpadmanabhan Kani, 
Chief Telephone Supervisor,  
Office of the Sub, Divisional Engineer, 
Trunks. Central Telephone Exchange, 
ThirUvananthapuram. • 	 Applicant 

(By Advocate Shri Sasidharán Chempazhanthiyil) 

Vs. 	 0 

Deputy General Manager, 	,- 
• 	 (Planning 'and Administration), 

B..S.N.L., Telecom District 
.Thiruvananthapuram- 23. 

General Manager, Tëiecomn District, 
B.S.N.L. Thiruvananthapurarn- 23. 

Director General, Telecom Dpartmeflt, 
B..L. , New Deihi 	 S  

Union ofIndia, represented by,its 
Secretary. Ministry of .Cornrnunicat.ions, 
New'Deihi. 	, 

Bharat Sanchar Nigam. Ltd., represented 
by its Chairman, 
New Delhi. 	 Respondents 

'(By Advo,cateShri C,Rajendran, SCGSC) 

OA.1335/00: 	• 	• 

K.Omana, W/o Sasidharan, 
Chief Telephone Supervisor, 
Office of the Sub Divisipnal Enginee, 
Kaithamukku, Thiruvananthapuram. 	 Applicant 
(By Advocate Shri Sasidharan ChempazhanthiYil) 

. 
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Vs 

• 	1. 	Deputy General anager,.. 
(Planning and Administration), 

	

Telecom District. 	 .. 
Thiruvanan.thapuram. 

2. 	Ge-floral. Manager Telecom District, 	 : 
SNL. , Thi-ruvananthapuram 23 

• 	3. • 	Director General, Telecom-Department, 
B.S.N.L., New Delhi. 	. 	. 	. 	 .• • 

• 	
. 4. 	Union of India. represetd by its 	 .. 

Secretary, Ministry of Comniunication, 
New Delhi. 

5. 	Bherat Sanchar.Nigam Ltd., representd by 
its Chairman. New Delhi. 	•. 	 • RespOnd'ent.s 

(By'AdvoateShriC.Rajendran. SCGSC) 

0 A 8/200 

M.N.Damodaran,  
Chief Telephone' Supervisor, .  
Trunk Exchange, Kottay.am. .• 	 . 	Applicant 
(By Advocate Shri M R Raiendran Nair) 

Vs. 	 .. • 	 . 	 . 

• 1; 	Union of India, represented by. its 
• 	- 	 Secretary to GovernmAnt of India, ........• 

Min'stry of Comunications, New Delhi 

2 	Biarat Sanichar Niqam Lta , represented by 
tre Chief General Manager 	eraia Circle, 
Trivahdrum. 

3 	 The Generai Manaqer, Telecom Distrit 
Kottavam-686 001. 	• 	- 	 Resbondents .• 

(By Advocate Shri T C Krishn 	ACGSC) 

O.A. 108/01 : 	 . 	 • 	• 	. 	. 

KMadhavan, 	 .- 
Chief Section Supervisor 	 • 
Office of the General Manager, 	 . 	• 
Telecom, K011am 	• 	 • 	Applicant 	• 
(By Advocate Shri Sasidharan Chemgazhanthiyi) 	.• 

1 	'General Manager, 
Teiecom District 
Bharat Sanchar Nigam Ltd , Kollam 
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Director General, Telecom'District, 
• 	 Bharat Sanchar Nigam Ltd., New, Delhi. 

Union of India represented hv:its 
Secret y \'1instcv of Comr unications, 
New Delhi. 	 • 

Bhr 	SanchGr Nigam Ltd., represented by 
s Chairnan. New DelhL 

PMchamrned Basheer Senior Telecom . 
Office Assistant (G). Office of.the 
• General Manaqer. Telecom,. 
Bharat .Sanchar Nigam Ltd., 
Koilam. 	 Rospondents 

By AdvOcate Shri P.Vijayakumar, ACGSC (H.1-4i 

'O.A.11O/Ol: 

• 	K..K.Lakshnii, W/o Gangdharan,. - 
Chief Telephone Supervisor, 
Auto Exchange, Kottarakara. 	 Aoplicat 
(By Advocate. Shri Sasidharan Chempazhant.hiyil) 

Vs 

1.' 	General Manaqer, Teleom District. 
Bharat Sanchar NigamLtd.. Kollam. 

2'. 	. Director General1  
Bharat SancharNigam Ltd.. New Delhi. • 

3.. . 	• Uni.n of India represented by its 
Secr'etay, Minist'y of :Comnuni.ctiofls, 
NewDeiL-  . 

4. 	Rharat Sanchar Nigam Ltd., represented 
by it Chairrnar. New Delhi 	• 	 . 

• 	5. 	P.K.Omana. Senior Telecom 5ffice 
Assistant (P). Office of the Sub 

• 	•• 	 Divisional Eneineer (TO & MDF) 
Koliam. 	 ' • 	. 	 ReaDonaent 

(By Advocate Shri M.R.Suresh, .ACGC (R.1--"4) 	. 	•. 	• . 

0.A.111/01:  

S. Karunakaran, 	. 	 . 	•• 	.. 	. . 
Chief Telephone Supervisor, . 	. 	 . . 
Officeof. the Divisional E,r'gineer, . 
Phones (Internal), Kottarakara. 	 Applicant 

• .' 	 (Py Advocate Shri Sasidharan Chempzbnthiyil) 

Vs. 	 . 	. 	 ,• 	' 	• 



• 	 '.: 

Général 'Manager. Telecom District, 
Bharat Sanchar Nigam Ltd.. Koliam. 

Director General, 
Bharat Sanchar Nigam Ltd. New Delhi. 

Union of India represented by its Sec9etary, 
Minis'ry of Communications, New Delhi 

Bharat Sanchar Nigam Ltd. reresertedby 
its Chairman, New Delhi'.  

K.Rajan, Senior Telecom VOFfice  Assistnt(P), 
Office of the Sub Divisiona1 Fngineer 
(TD& MDF), kollam. 	s 	Respotidents 	'• 

(By Advocate C.Ra.jendran, SCGSC .R.1-4) 

V 	 ' O.A.220/01  

PK Krishnan, Grade IV,  
Senior Telephone Supervisor, 	 ' 	 V 

Bharat Sanchar Nigm Ltd., Muttom. 	 V 	 • 

2. , 	K.A.Velayudhan, Grade IV,  
Senior Telephone Supervisor,  
Bharat Sanchar Nigam Ltd., 	' 	

V 	 • 	 , 

Puthencruz. 	 . Applcant 
(By Advocate Shri PN Pu.rushothama Kaimal) 	1 

VV 

• 	Vs. 	. 	 V 	 V 	 V 	 V  

1. 	Union of India represented by Direct9rGene'rai. 
Bharat Sanchar Nigam Ltd., 	• 	' 
Ashoka Road, Sanhar Bhavan. New Delii. 

.2. • 	The Chief General Manaqer, 	 H 
V 	 ' 	Bharàt Sanchar Nigam Ltd, 	 V  

K'rala Telecommunications. 	V 	 V  

V 	 ' 	' Thiruvaanthauram. 
 

3. 	V 	Principal G?neral  Manager. L.ecorn. 
 

V 	 Bharat Sanchar Nigam Ltd. 	. 	 V 	 ' 	 V  

Cochin-16. 
V 	 V 	 Respndents V  

(By 'Advocate Shri C.Rajendran, SCGSC) 

O.A.221101: 	. 	
V 	 ., • 

	 V '  • 	 , 	 ' 	
' 	 V 

V 	
P.K.Sekharan, Grade IV, 	 . 
Chief Technical Supervisor,  

V V 
	 Bharat Vsanchar Nigam Ltd., Vyttila. 	 ' 

2. 	'. 	K.M.ChanVdran, Gadé IV 	. 	 V  

Chief Technical Super''isor,  
V 	 ' 	 V 	 Bharat Sanchar Nigam Ltd.,.  

V 	 ' 	, Vyt.tila. 	 V 	
, Ajplicar,ts 

(By Advocate Shri P.N.Purushothama Kaimal)  



• 	 •.• 	 . 	 . 

Vs. 	 . 

• 	 1. 	Union of India represented by Directbr Generai. 
• 	 Bhàrt Sanchar Nigam LimiteJ, 

Ashoka Road, Sanchar.  Bhavan., New Delhi. 

• .2. 	The thief General Mnager,  
• . 	. Eharat. Sànchar Nigam Ltd., 	,• 

Kerala Telecommunications, 	. 
• 	. , 	ThiruvananthapUram. 	/ .. 	. 

.3. 	Principal General Manager, Telecom, 
Bharat ,Sanchar Nigam Ltd., 
Cochin-16. 	 Respondents 

• 	 (By Advocate Mrs. Chitra, ACGSC) 

0.A.311/01: 	 . 

TV NaUni . 
Chief Telegram Master, Grade IV, 
C..TO., Kochi-16. 	 : 	Applicant 

(By Advocate Shri P.t4.Purushothama Kairnal) 

Vs.  

1. 	Union of India represented by Director 
General, Bharat Sanchar Nigam Ltd., 
Ashoka Road, Sanc.har Bhavan, New Delhi. 

2-. 	The Chief General Manae, 	 • 	. • 
Bharat Sanchar Nigam Ltd. 	 .. - 

• 	 ..: 	Kerala Telecommunications, 	• 	 . 

• 	 ThiruvananthapUram. 	• 	 ." 	• 

• • 	, 	3; . 	Principal' General Manager, Telecom. • • 	• 
• 	 . 	Bharat Sanchar Nigam Ltd., ' 	. . 

• 	 , 	Cochin-16. 	. 	• 	RespondentS 	. ,. 

(By Advocate Shri C..B.Sreekumar, 'ACGSC) 	 • . 

The application having been heard on 20th March 2002 
livered the fbllowing: the Trfbunal on the same day de  
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ORDER 

HON'BLE MR.A.V.HARIDASN VICE CHAIRMAN 	 S  

Tbs facts and the quest4-fl of law invdlved in all these 

• cases: are elm -i lar •ahd therefore., these cases are being heard and 

• disposed of by this common order. - 

All these cases 	 out of the order of. the 

Central Administrative Tribunal Ahmedabad Benh in O.A.523/96 and 

the letter dated 5.9.97 issued 'bV the Chic -F General Manager 

Te1ecom Kerala Circle on the oais of the ab4ve said ruling of 

the Ahrnedabad Bench. The applicants in all these cases belOnging 

to SC/STs who had been promoted to Grade IV of 8CR. have been by 

the impugned order in these csses reverted on the basis of the 

ruling of the Anmeaabad Bench of the Tribunals aforesaia 	The 

appTicart's challenge these orders in thesel  applications on 

similar grounds 	The facts in the 1rdiyiduai aoplicatons are 

stated as under: 

o A 13.7/2000 

The applicants 1 and 2 were promot ed w.ef. 	30.11.90. to 

Grade IV of BCR and the apiicant No.,2_ ­w6s oromoted w.e.f. 

1 7 92 	While they were continuing thus on the promoted post 

they were served with the impugned orders A. and AS reverting 

ten to BCR Grade III on a rev -ieq of the oromotlon to Grade IV of 

BOA conducted as per Department of TeicommunjOtjons (DOT for 

short) letter dated 8.9.99. 	Aggrieved by this the applicants 

i have fled this aoplicat,on seeking to set askde A-a to the 

extent it affects the aoplicants 1 ano 2 and AS s it affects the 

• 	 •I 
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applicant No.3 declaring that the apbUcants have every right O 

continue in the oot of Grade IV of BCR. 

The respondents in their r-eply.statemeflt contend that the 

.Ahmedabad bench of the Tribuni. in O.A.623/96 dated 11.4.97 seek 

to justify the impugned order on the ground. that Ahmedabad Berch 

has held that the prin-ciiesof y 	vatcni not ouicabie for 

placement in the Grade IV 8CR as.te same is not aproniotion and 

that the impugned order have been -issued in terms of DOT'S letter 

implementing the directions,of the Tribunal. . It has 'also b3en 

• contended that the High Court of Gujarat has upheld the judgemr1t 

of the Ahmedabad Bench. 	 . 	. 

O.A. 1290/00 

The aplicaht 	a mmbe.r of the Scheduled Caste comrnurr'ty 

was promoted to Grade IV of 8CR w.e.f. 1.1.95 by giving the 

benefit of reservation ,. Aggrieved bythe impugned order d:3ted 

4.12.00 revertinq the' applicant frOm GradelV to Grade III oi a 

review of the pronIotidns to Grade IV pusUant to the DOTs letter 

dated 22..97 on the bsis of the judgement of the Ahmedbad Bench 

of the iribuhl ' in O.A.No623/961: the applicant has'fiied this 

applicat.iol seeking to set aside A-I dated 4.12.2000 and R-1 

letter dated 22.8.9.7 on the basis bf which the impugned order A-i 

was issued. 

6 	The respondent. in their reply statement seek to ju3tify 

the impugned action. on tF- e grOund that. the olacement in the 

higher saie of .  BCR does not amount to promotion calling for 

observance of the worst system as as been held by the Ahmedabad 
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Bench of the Tribunal in Q.A.623/96 which has been upheld by the 

Hon'bie High Court of Gujarat and as the. Hon 1 bie High Court, of 

Kerala has also in the ruling reported in N.GPrabhu and another 

Vs The Hon'bie Chief Justice and other3 (1973 Lab IC 1399) held 

that' olacernent . in a higher scale does not:amount to promotion 

warranting reservation for that. There i's nomrit in the claim 

of the applicant for placement in Grade IV of BCR promotion which 

alis for adjudication. 	. 	. .. . 

O.A. 1291/2000: 

7 	The applicart a member of the Scheduled Caste community 

was' promoted to Grade IV of BCR w. e..f. . 	30.11.90 giving the 

.benefitof reservation. 	He is aggrieved by the impugned order 

dated 4.12.2000 (Al) by which he has been reverted. 	His 

representation, against the reverion was rjecte'd by A-7' order 

placing' reliance on the letter of theDOT datd 8.8.97 which, was 

• 	 issued in ccrnoUance with the judqement of the Ah'medabad Bench of 

the the Cental Administrative Tribunal,. 	The applicant has 

therefore filed this application chai e -igirg A-i to the extent 

it affects him as also the A-7 order. 

8. 	The respondents in their reply statement seek to justify 

th ingned ac.,tion çn theqrou.ndth&t the ni ent ir t h e Gr,de 

IV of BCR does not amount to promotion as has been held by the 

Ahmedabad Bench of CAT in O.A. 623/96 which has been 'upheld by the 

Hon'bie High Court of Gujarat. It has also been contended that a 

Full Bench of the Hon'ble High Court of Kerala inN.G.Prabhu' Vs. 



Chief. 	Justice. (1973 Lab IQ 1399) has also observed that 

upgradation to ahigher payscale does, not amount to promoton. 

The respbndents. contend that the applicant is not entitled to the 

reliefs.sought.  

O.A.1302/00: 	. 

The aoplicant whq belongs to Scheduled Tribe,cornmunitY was. 

prornoted.to Grade. IV of BCR w.ef. 	1.1.95 giving her the 

benefits of reservation. While so, the impugned order dated 

4,12.2000 was issued revertin9 her to Grade III. Aggrieved.by  

that the applicant has filed this application seeking to set 

aside 'the A-5 order to the extent it affects her declaring that 

he is entitled to continue in Grade IV under the 2nd resodndent 

and for a direction to tak,e action accordingly. 

The resoondents in their rely statement'seek to justify 

the impugned action on the ground that the placement in Grade IV 

not beinq a promotion as has been held by the Ahmedabad Bench in 

0.A.623/9 wih has been upheld by the Hon'bie High court of 

Gujarat, the action has been rightly taken. 	. . 

O.A.1321/2000:  

The applicant belongs to Scheduled Tribe communit,y was 

promoted to BCR Grade IV w.e.f., 1.1.92 giving her the benefit of 

reservation. She is - aggrieved by the impugned or'er dated 

4.12.2000, reverting her to Grade III. 	The applicant has, 

therefore, filed this application seeking 'to set aside the 



impugned order to theextent it relates to the Ipplicant and for 

a declaration that she is entitled to:heconhinued in Grade IV 

and for a direction to the respondehts to take action 

'accordingly.  

. 	The respondents seek to justify the impuned order on the 

ground that theplacernent of the ,aplicant in qrade 'IV not ei',ng. 

a prornotion 	she was not entitled to qetthe benefit of 

reservation, that the point has been clarified by the.Ahmedabad 

Bench of the Tribunal inO.A.623/96 'whic.h has been upheld by the 

Hon'ble High 'Court Of Guj'árat and that the impugned order is 

unexceptionaL  

O.A 1322/2000: 

The ' " applicants '1 & 2 . belonging to Scheduled Tribe 

community were promoted w.e.f. 1.1.93 and 14.95 respetiVeiY 

giving the benefit of reservation , have f -iled this appiiatiOfl 

chaliengin 	orders dated 23 10 2000 (A5), A6 and A7 order 

dated 27 11  2000 by which they were revertea ' to Grade III from 

'Grade IV. They have filed this application phallenging, these 

orders and for a 'declaration * that they are enti tied to conti nu 

in the post of Grade-IV BCR.  

14 	In the reply statement the respndent's 'sek to justify the 

irnugned 	orders on the ground that the p lacement of tn 

plic'ants in Grade IVBCR are not being apromqtion the roster 

for* reservation was 'not apolicabie as has been held by the 
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Ahmedabad Bench. . of the CAT in O;A,623/96 and therefore?, the 

impugned actien taken in implementation of the above judgement 

cahnot be faulted . . . .,, 

O.A..1330/2000: 

15 	The app 1  icant a member of the Scheduled Tribe was oromoted 

to Grade IVBCR w..e.f.11.92; 	.AggrievCd by the order dated 

.4/12/2000 by which she has been reverted from the post of Gade 

Iv of BCR•to Grade. III, she has filed this application seekinq to 

set aside the imougned order A-5 declaring that she is entitled 

to be continued in Grade IV and to direct the respondents to take 

action accordingly.. 

16 	The respondents in their reply statement contend that the 

placement of the applicant in Grade IV was not a prbroti.orY and 

therefore, the principles of reservation was wrongly applied in 

view of the judgement of. the Ahmedabad Bench ofthe CAT in 

OA.623/96 Wh1ch have been upheld by the Gujarat High Court, the 

action has been rightly taken. It. as been further contended 

that the above. action is supported by the ruling of the Full 

Bench of the Hon'ble High Court of Keralà in N.G.Prabhu and 

another Vs. Hon'ble Chief Justice ad others (1973 Lab 10 1299). 

O.A.1335/00  

17. 	The applicant a member of the S.T. was granted GraOe IV 

(Chief Telephone Spervisor) promotion w.e.f. 	1.7.95 by order 

dated 29.3;96 giving the benefit of reservation.PurDortedly in 

implementation Of . the judgmert of the Ahmedabad Bench of the 
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C.A.T. •in O.A.623/96 , the aoplicant was on notice to show cause 

why she should not be reverted as she was not eligible for 

promotion to-Grade IV w.e,f. 1.7.95 submitted her explanation 

• 	against tin8 proposal and also made a reoresertation A5 to the 4th 

res .pondenti 	However refering to letter daed 8.992(A3) of the' 

of the DOT the irnougnedorder dated 4.12.2000 has been issued by 

• 	
the second resoondent reverting the appiicant to Grade iII. 

Aggrieved by this, the applicant has filed th O.A. 	seeking to 

ouash Annexure A9 to the extent it affects.her, declaring-that 

	

• 	the applicant is entitled to continue in Grade 1V and for 

• 	necessary direction to the resoondnts. 	- 

18, - 	The respondentth seekto .justjfythe impugned orders on the 

	

- 	basis of the decision of the Ahmdabad Benh of .  the Central 

• 

	

	Administratve, Tribunal in O.A.623/96 whici has beert uoheld by 

the GU.jarat High Court 

O.A. .9/2001 

19. 	The applicant, who joined the service: on 25,1.1966 was 

grantd:TB0P and BCR and was later, promoted to Grade IV of 3CR on 

11,19.94. On the basis of the -instructions containe.d in DOT 

lGtter dated- 8,9,99 in purported implementation of the directions 

contaihed in the order of the Ahmedabad Ben4h of the Central 

"dministrative Tribunal in • O.A. '623/26 wh1ch was confirmed by 

the High Court of Gujaratthethirdresoondent issued -Annexure 

Al dated .18.12.2000 reverting the aoolicnt from Gàde. IV to 

rade III. Aggrieved by that the aoplicarjt has flJed this 
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aQpiication.seeking to auash Annexure Al to the extent it affects 

him and for a declaration that he is entitled to continue as 

-Grade IV and for direction to the respondents to allow him to 

continue as Grade IV. 

The resoondents seek to justify the irnougned action on the 

9round that the Ahmedabad Bench of the Central AdrninistràtiVe 

Tribunal in O.A. 623/96 have held that the roster on resrvatiOn 

would not apply in the matter of placement from 8CR Grill to 10% 

of 8CR Gr.IV. 	- 	
- 	- 	- - 

O.A108/2001  

The anplicant belonging to Schediled Caste commnity was 

granted BCR pHomot-ion to Grade IV with effect from 1.1.1996 by 

order dated 29l2.l995 Anne.ure Al ). 	On the basis of- tie 

jt!dgment of 	Central Administrativ9 TribunaL Ahrnedabad Bench 

in O.A.623/9.6 with M.A.No..660/96 declaring that reservtion is 

- not applicable to SC/ST candidates for promotion to Grade IVBCR, 

the first- resbondent issued a notice dated 31.8.2000 (Annexure 

A2) proposing to revert hmto •Grade III',The aoo,licant ubmitted 

a representation . In reply to his representatiOfl he has 

received thememodated 11.1.2001 informing him that a favourable 

decision could . not be taken or his reoresentatioñ as no revised 

instruction had been received from the DdT. . He was als . served 

with an order dated 1.1.1.2001. (Annexure A5) bywhich he was 

V. 	 - 
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reverted to Grade III with immediate effct. 
	Aggrieved the 

applicant has filed this application challerging the imougned 

orders. 

22. - 	The respondents have filed a reply sttement seeking to 

justify the impugned orders, relying on the order of the' Ahmedabad 

Bench of the Central Administrative Tribunal in O.A. 623/96. 

O.A.11012001 	 ' 

23'. 	The aolicant a member of Scheduled Tribe was promoted to 

Grade IV of the BCR with effect from 1.1.1,994 by order. dated 

2410.1994(Annexuré Al) giving her the benefit of reservation.. 

Pursuant to the orders:of the DOT dated 22.8.1997 and .8.9.1999 on 

the basis, of' the judgment of the Ahmedabad enh of the Central 

Adminisrative Tribunal in O.A. 623/96 a show -cause notice 

(Annexure A2) was served on the applicant propbsingto revert her 

to Grade III of the BCR The appiican . submitted her 

representation, opposing the proposed action. bhe was served with 

• memo dated 11.1.2001 of the first respondent informing her that 

• favourable decision on her -representation wold not be taken as 

also the order' of the same date rever.tinp her'to Grade III. 

Aggrieved by that the applibant has filed this application 

seeking to set aside the impugned, orders. ' H 

24. 	The, respondents seek to justify the impugned orders 

placing reliance on the judment of the Ahmedaad Bench of the 

Ce,ntál Administrative Tribunal in O.A. 623/9k. 
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25 	The aoplicant celonging to Scneauled Caste was oromoted to 

Grade I\' of ECR, with effect from 1.7.1993 by order dated 

2 	c1 41.19911 (Anrexure A) giving him the benefit of resrvation. 

While so the .aoplicant was srved with a notice Anhexure A2 

oroposing to revert him to Grade IIin purported implementation 

of the judgment of the Ahmedabad Bench of the Central 
/ 

Adminitrative Tribunal, in O.A. 	623/96 . 	The 	applicant 

submitted his reply Annexure A3 opposing the orobosed action. 

• However the firs respondent has issued the impugned order dated 

1112001 reverting the applicant-to Grade III .. Aggrievedhe 

appiicant has filed this application seeking to set aside the 

impugned order Annexuré A4. 

The resoonderits seek to iustify the impugned action on -the 

• - 

	

	ground that the rservatioh for Scheduled Caste/Scheduled Tribe 

is not applicable to Grade IV p.omotion as has been held by the 

• 	Ahmedabad 	nch of- the Central AdministrativeTribuflal- ifl O.A. 

623/96. 

OA17 220/2001 

The first applicant was promoted to Grade IV BCR from 

30,1i.9.0(Annexure A) and the second app licant was promotec to 

Grade IV BCR with effect from 1.7.1994 b):f /-nnexure A2 order. 

They were- promoted applying the reserva t.i on roster. Aggrieved by 

the. order dated 31.1.2001 (Arnexure A5) by which in purported 
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implementation of the •judgment of the AIimedabad Bench of the 

Central Administrative Tribunal in O.A. 623/96 they were 

reverted to Grade IV. They have filed. thi4 application seeking 

to set aside the impugned orders 

28 	The responaents seek to justify the irrougned action on the 

ground that the Amedabad. Bench of the Cekitral Administrative 

Tribunal has held. that roster for reservation does not apply for 

placement in BCR Grade I. . . . . . . 

O.A221/2001 	. 	 . 	. 

29. 	The first applicant was oromote?i to àrade IV BCR with 

effect from .1.192 by Annexure A1order and .he second applicant 

was promoted to Grade IV with effect from 1.7.H994 by Annexure A2 

order 	Aggrieved by the order dated 22.12000 of the third 

respondent reverting them to Grade II in purported 

implementation of the judgment of the Central Administrative 

TribUnalAhmedabad Bench in O.A. 6237.96 the abplicahts have 

filed thisappljcation seeking tbset asidethimpugnedOrder. 

30 	The respondents in the reply statement Beek to justify the 

impugned action on the basis . of the judgent of. the Central 

Administrative Tribunal AhmedabadBerich in oA. 623/.96, - 

O.A.311/2001 	 . 	-. . 	 . 

31. 	The applicant belonging to SchedUled Cate was placed in 

the Grade IV of the BCR with effect from -30.111,90 by order dated 

16 8 91 (Annexure Al) giving her. the beneit of reservation 
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Aggrieved by the imbuqne d order dated 27.11.2000 (Annexure A4) by 

which .she:is reverted to Grade III On the basis of the letter., of 

the DOT dated 8-3.99 the applicant has filed this application 

seekin to set aside •the impugned orders. 

The ''respordents seek to justify the impugned order On the 

	

grount that the Ahmedabad Bench of the Central Administrative 	- 

1bral in 0 A 	623/96 has hela that the reservation roster 

doss not pp]y  to Grade IV promotibn 	' . 	. 

We have perused thepleadings in all these cases and have 

heard the learned counsel on either side. The short question 
/ 

that cal-  is' for adjudication in these cases is whether the 

elevation 't.o Grade IV of '8CR is a promotion which attracts the 

roser communal reserva - ion. The Ahmedabad Bench of the Tribunal 

in 0.A.623/96 held that the elevat.ion to Grade IV of 8CR not 

,being an aoointrnent to a higher post, is  not 	romotion anc 

therefore, the principle of reservation is inapplicable. 	'The 

.judgement of ' t.e Ahnedabad Bench of the Tribunal was upheld by 

the Honbie High Court of Gujaat in OP.No685/99. As the 

Bang&ore.Bench of the Tribunal did not agree 'with the view taken 

by the Ahmedabad Bench of CAT,, the issue was referred to a FuU 

Bench of the Tribunal. , The ' FUll Bench of the Tribunal ' ii 

ML.Rajaram Naik and Others Vs, TheAdditj,onai DirectOr, CGH3 

Bangalore and others ah'd- in dther cases 'considered the issues 

eferred. One of the issues referred to the Larger Bench was: 

"Whether placement in 10 per cent 8CR (Grade IV) 
as per the scheme dated 16'.10.90 on the basis of seniority 
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in basic grade amounts to promotion and if so, whether 
reservation for scheduled castes and scheduled tribes- in 
those BCR Grade-IV posts is not applicable?" 

The 	Full 	Bench 	answered 	to 	hese points in the 

affirmative. While reaching that concipsio[n- the Full Bench 

considered the observations of the Hon'hiIe Supreme Court in 

various decisions on the issue. The Full Rench took note, of the 

observations of the Abex Court in State of Ra.jasthan Vs. Fateh 

hand Sbni (- 1999) 1 SCC 562) - . the Apex Court -observed as follows:- 

The High Court in our opinion, was not right ir holding 
- - that promotion can only be to a higher -post in the service 

• 	 - and appointmnt to a higher scale of an officer - holding 

- 	the same post -  does not con'stitute promotion. - 	In the 
• 	- 	- literal - sense the word 'promote' means 'to-advance to a 

higher position, grade, or honour' .'- Sd also 'promotion' - 
means advancement or prerment in nonour digrity, rank 

- 	- or - grade", 	(See - Webster's Comprehensive Dictionary.  
- - 	

- -- International Edn., 	P.1009) 	'Promotion' thus not only 

	

covers advancement to higher position or rank but also 	- - 

- implies advancement to a higher grade. 	In sevice law 

• 	also the exressionoromotion has been Understood in the 
wider sense and it has been -held that-, promotion can be 

eit.her - to a higher pay scale or to a higher post." 

H 	- 

- 	The Full Bench also noted that the Con+itution Bench of 

- - 
	 the Ar)ex Ccurt in -Ramprasad vC.D KVijay and others(-AIR.19 SC 

- 	
- 3563) referred to. review the principle 1 - aid ddwn in Fateh Chand 

Soni's -case. 	It was on the basis of the abve authorities that 

thè Full Bench held that the olacement in 10% BCR (Grade IV), as 

per the •acheme dated -'16.10. 1990 on the b-sis of seni'ority in 

- 	basic grade amounts to- promotion and therefor 	sreservation for 

SC/ST is applicable tosuch promotion . • We - are of the view that 

- 	•- th Full Bench has se-ttled the issue to be followed by all t.he 

Benche-of the Cent -raT Administrative Tribunal. -_ 	- - 

-- - '- - 36 	The larned counsel of the r-esponden,ts referred us to the 

ruling of:'a Full Bench of the Kerala H - qh C,our1t titled N.G.PrabhU 
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and another vs.The Hon'hle. Chief Justice and others, replorted n 

1973 Lab I.C. 1399. The Honbie-  Hiqh Court in that case was 

considering whether nomination of.a Senior Stenographer to the 

Selection Gradewas a promotiori in terms of deTinition df 

promotion in the relevant ruie. The facts of this case are. 

entirely dfferent and the ruiescon-sidored are also different. 

Therefore, decisibh of the Larger Benchof theTribunal 

following the decision of the Apex Court in Fateh' Chand Sonis 

ease that roste.r for reservation has to be applied for placement 

- nthe Grade IV BCRi5 bound to-be followed by all the Benches of 

the Tribunal, 
S - 

37 - , 	In the light of the above discussion, we find that the 

impugned orders in all These cases are unsUstainable. 	We 

therefore allow these aopications setting aside the impugned 

orders to the extent they affect the applicants declaring that 

the applicants were entitled to continue in the Grade IV of 8CR 

on the basts of their promotiOns, giving them the beflefit of 

S 

reservation. 	. -. 	- 	.. 	 ... 	. 	. 

38. In 0J1291/00 as the applicant has since been retired , tts 

respondents are directed o treat that the :applicaflt -to have 

cont-iued in the Grade IV 8CR and to make available to himthe 

arrears of pay and allowances, and nhanced pensionary benfits. 

5 

 -39. In.OANos.129O/QQ and 1291,00 as the -e ws no intem 

order of stay, - the . aplicant was r!everted. . Repondents are 

therefore direct-ed to r&-nstate th aoplicant in the Grade IV 8CR 

as if the impugned order did not take •effectand make availabe 

to him the arrears of pa and allowances.  
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40. 	The above directions shall be complied with Within a 

period of two months from the date of receipt of a copy of this 

order. No costs. 

-• D.ted the 20th M:arh 2002. 

Sd/ - 
T.NT.NAYAR 	 A.V.HARIDASAN 

ADMINISTRATIVE !1EMBER 	 VICE CHAIRMAN 

rv/nj,j 	 - 

O:A. 1347/2000 

Applicants' Annexures 

1. 	A1: True photocopy of the 	order 	N.TFC/ST-8-6-BCR/90 
oromoting - 1st 	and 	2ndapplic.nts to the post.of 

Grade IV. 	BCR dated 25.2.91. 

2, 	A-2: True photocopy of the 	order 	No.STA/30- 25/R1.9S/ 94 . 

• issued from the office of the 2rd respondent dated 
5.9.97. 

. 	 A-3: True photocopy 	of 	the 	order 	No.. 	226/94-TE.II 

issued by .1st respondent dated 	13.2.97. 

•A-4: True 	photocopy 	of 	the 	reversion 	order 

1. 1 o.IFC/St.8-6!BCR/2000 	issued 	to 	1st 	and 	2nd 
applicants from Office of the 2rd respondent cated 
23.10.2080. 	 • 

A-5: 	• Tru,e 	photocOpy 	o 	the 	reversion 	order 

•No.ST.737/BCR,/10%/2000/3 	issued to 	3rd 	applicant 

from Office of the 2ndresPondeit dated 28.8.2000. 

Respondents' Annexur.es  

R-2A: Photocopy 	of 	the 	order 	in 	O.A.623/96 	dated 

. 
11.4.1997 of the CAT, 	Ahmedabad Bench. 

R-2B: Photo 	copy 	of . 	the 	6rder No.22-6/94-TEII dated 

1312.1995 of the Ministv of Communications, 	New 

Delhi. 	 . 	 . 	 ' 	 .. 



• O.A.. 	1290/2000 

Apolican't's Annexures: 	 - 

1 	A-i: TrUe 	copy of the OrderN0.3T.BCR/1O%/Pt./14 dated 

• 4.12.2000 •issued by 	the 	3rd 	respondent 	to 	the 

applicant. 

2. 	A-2: True 	copy 	of the Mic 	o.ST-1030/BCR/Tech/iII/41. 

• dated 	25.11.98 	iscued 	by 	the :Deputy 	General 

• Manager(Admn), 	Office 	of 	th 	General 	'Manager,  

Telecom District, 	Tn 	'a;idrum to the applicant. 

3, 	A-3: True copy of the Memo No.ST 654/Tech/10%/16 	dated. 

• 8.8.2000 	issued 	by 	DGr,' 	( Adimn). 	Office of 	the 

3rd respondent to the applicant. 

• 	4. 	.A-4;: True copy of 	the 	representation 	dated 	4.9.2000 

• submitted by the applicant to the 3rd. re3ponden. 

• 	 5. 	A-5: True. 	copy 	of 	the 	rpresentation dated 4.9.2000 

• sbmittedby the applicant to-the 1st respondent. 

6. 	A-6': True copy Of the Letter No.ST-BCR/10%/Pt/11 	dated 

• 4.12.2000. 	issued 	b' the DGM.(Pig& Amn.), 	fele.com  

• District, 	Trivandrum-23 to the apiicant. 

Respondents' Annexurs: 	. . 	 . 

R-1: TruC copy of letter NO22-6/B4-TE-II dated 22.8.97 

issued by.  the DOT. 	. 

•R-2: 

	

.. 	copy 	of 	udgernent 	in 	OA 	No.623/56 

	

True 	 .J 
Abarnadabad CA.T.. 

R-3:• True 	copy 	of 	Judgement 	in 	1987(4) 	ATC 35 by 

C.A.T. 	Jàbalpur Bench.  

R-4: True copy of the Judgement- in 	1973 Lab 10 1399 	by 

Kerala High Court. 

5 	R-5: True cony. of the 	letter No.22-6/94-TE 	ii 	issued by 

•D0T 	New 	Delhi. 	 . 

- .. . 	

O.A. 	1291/2000 	 - 

Aoplidant's Annexures: 	. 	 . . 

A-i: 	: -True 	copy of the Order NO.T.B0R/iO%/Pt./i4 dated 

- 4.12.2000 	issued by. 	the 	3rd 	respondent 	to, 	the 

applicant. 	 • 	 . 

A-2: Trut3i 	copy 	of 	the Memo Nc,ST-1030/90-92/95 dated 
• 22.4.91 	issu,ed 	by the DivisiOnal 	Engineer 	(Adrnn). 
Office of the Telecom District Manager, 	Trivandrurn 

- to 	the 	applicant. 	. 	-. 



25 

• Ap0lcant'S Annexures: 	 - 

3. A-3: True 	copy of the Men'o No.ST 654Tech/10%/17 dated 

8.8.2000 	issued:by the: DGM 	(Adm), Office! of 	the 

3rdresoOndeflt to the a.onlicant.L 

4. A-4: True 	copy 	of 	the representatiofl dated 2 1 .8.200 

submitted by the applicant to the 3rd respondent. 

5. A-5: True copy of the 	.rp esenttion. dated 	21 .8.2000 

submitted by the applicant to' të 1st respondent.. 

6. A-6: True 	copy 	of 	the represent.ston dated 19.9.2000 
 the 3rd respondent. 

7. A7: True copy of the Letter NO.ST-BR/10%/Pt/i dated 

4.12.2000 	issud 	by the DGM 	(lg& Amn.) 	Telecom 

District 9 	Trivandrum-23 to the applicant. 

Respondents' Annexures: 

1. R1: True 	copy 	of 	the 	DOT 	lette dated. 	22.8.97 

No.STA/30-25/RlgS/94 

2. R-2: Tue 	copy 	of 	Judgement 	of 	the Hon'ble Central 

Tribuna 	Abamadbad.BeflCh. L • Administrative in O.A  

No.623/96. 

3. R3 T.rua 	copy 	of 	the 	order 	of,  DOT 	dated 	8.9.99 

No.22-6/94-TE 	11 	. 

O.A.1302/2000 

Apiicant'S Annexures: 

1 A-i: True 	copy 	of 	memorandUr 	No. KL/TR/5-3/13 

t.i..1994 of, the Govt. 	of 	Utidla9 	Indian 	Posts 

• 
' and Telegraphs Deartment. 

No.ST/BCR/10%/Genl/10/ 95  
2..  frue 	copy 	of 	memo . 

dt.29.3.1996 of the 2nd 	respondnt. 

3.  True 	copy 	of 	memorndurn 	o.ST/BCR/10%/99/
1  

dt.8.8'.2000 of 'the 	1st 	respondeht.. 

4. A-4: True 	copy 	of 	the .representaton 
dt.23;8.2000 to 

• the.1st respondent. 

5. A-5: True 	copy 	of 	letter. 	
No.ST/BCR/10%/Pt/il 

• . 	 . dt.4.12.2000Of the 	1st respondnt. 

• 	6. A6: 	• True 	copy 	of 	the 	basic grad 	
seniority list;s 

obtaining 	on 	1.1.96. -. 

A- 7 True copy of the model roster fr promotion 

A-8 irue copy of order No Q-3127/PE/8 	dt 23 8 94 	of 

the 2nd respondent 

A 

• 	 •/ ' 	 • 	 . 	 . 

. 
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ResDondents Annexure.s 

1. 	R-1: True 	copy of the Order No.STA/30-25/R1qS/94 dated 

5.9.97 	isued by the Asst. 	Director 	(Staff 	'I) 

• 	 . Trivandrum 

2'. 	R-2: True copy of the Jdgemsnt ir 	OA No.623/96 WITH.MA 

• 	 . 	 . 	 . No660/6 	ded11.4.97 	c 	the 	Ceritrl 

AdministratIve Trthunel, 	Aharnedabad 

3. 	R-3: True coov of the order 	dt.24..387of 	the 	Central 

• AdministrativeTribuflti. 	JubalQur Bench. 

4, 	R-4: True O6y of the Judgement in O.PNos. 	4329 	and 

4239 	of 	1972 .   dated 	133.73 	of the Kerala High 

• Court, 	Full 	Bench. 	 . 	. 

0 A 1321/2000 

Appl,icant'.s Annexures: 	• 

A-i.: True 	copy 	of 	memo 	No.ST.BCR/10%/TO/7/2 	hated 

8.8.2000 of the 1st respondent.  

A-2: True 	copy 	of 	th 	representation dt.21.8,2000 to 

the 1st respondent. 

A-3: True copy 	of 	the 	gradation 	ist 	of 	Telephone 

Operators 	(basic 	•çrede) 	as 	on 	1.1.96 	of 	the 

Seccndar 	Switching Area 	ct 	u'atea 	bi 	tne 	2nd 

• respondent vde No.ST.5/1­0/111 82 .dt.19.7.2000. 

4 	A-4 True 	cap, 	of 	croer 	No S 	BCRii0%/Pt/13 

dt 4,i2 2000 of the 	1st resoondent. 

5 	A-5 True copy of the oraec dt ii 	4 97 	in 0 A No 62/96 
• 

. 	 f the Ahamedabad Benci of the C.A.T. 

• 	6. 	A-6: 	. Tnue copy of, the Model Roster cadr.e strength 	upto 

esoondents' Annexures: 	• 	 . 

R-1: True copy Of the order of DOT.dt.5.9.97.' 

• 	
• 	 2. 	R-2: True 	'copy 	of • the Order' dated 	11.4.97 of C.A.T., 

Ahamedabad Bench in O.A.No.623/96 with M.A.660/96. 

True copy 	of 	the • ordr 	dt.24.3.84 	of 	C.A.T., 

• Jabalour Bench reported 	in-1987 	(4) AdministratiVe 
• Tribunals cases. 	 0 	 - 

• 	
. 	4. 	R-4: True. cooy 	of 	the 	judqement (Fui.l 	ench) of the 

• Hon'ble High Court 	of 	Kerala 	reported 	in . 	1973 
• 	 • 	 ' 	 • 	 ' 	

' LAB.IC.1399 	(V6C 	313) 



Applicants Annexure  

1 	A-I: True 	photocopy 	of 	the order NoEHRlgsJ8CR/226 
promoting 1st aopiicant to the postof 	Grade 	iV 
BOR dated 	21.197. 

A-2: True 	photd•opv 	of th 	ordeNo..E.5/79 promoting 
2nd apiicant to the post ofGrade V. 	BCR 	dated 
5.6.96. 

A-3: True 	photocop'y. of the order NoST/30-25/Rigs/94 
• issued frbm the off -ice of the 2nd rspondent dated 

. 
. 	 5.9.97. 	. 

A-4: True 	photocopy 	of. 	the 	thder t4o.22-6/94-TE.II 
fssued by let respondent dated. 13.2L1997. 

• 	5. 	. 	.A-5: True 	photocopy 	of 	the rersi.on 	order 
No.TFC/.St-8-6-BCR/2000 issued to the  1st applicant 

from 	office 	. 	of 	the 	2nd . renondent 	dated 

• 

23.10.2000. 	.. 	 . 	 . . 	 . 	 . 	 . 

A-6: TrUe 	photocopy 	of 	the reversion 	order' 
No.TFC/St-8-6-BCR/2000 issued totFe 2nd applicant 
from 	office 	of 	the 	2nd respondent 	dated 
23.10.2000.  

A-7: True 	.copy 	of 	the 	notice of 	reversion 
• 

NdST/EK--262/29/Gr.IV//3 	lssued by 	3rd 	respondent 
to the  applicants dated 2711.2000 

Respondnts Arinexures: 	.. 	 ., . 	 . 

1.. 	R-1: True. copy, 	of 	the 	judgment oased 	by 	Central 
dministative 	Tribunal, 	Ahmedaad Bench 	in 
O.ANo.623/96 dated 	11.04.97. . 	 . 

2. 	R-2,: True 	copy 	of 	the 	order 	No.227!94-TE7II dated 
89..99 issued by the Department.- 

Q.A 	1330/2000 

Applicants Annexures: . 	. . 	. . 

/ 

.1. A-i: 	True copy of nemo NO.ST-1030 1 11/5 dt.23.3.1992 of 
the 2nd respondent. 	. 

	

. •A-2: • 	True 	copy 	of 	themo 	.No.Slt.BCR/10%/TO/1/23 
dt.8..8.2000 of the let re3pondent 

• 	

••. 	 . 

3 	A- 	True copy of the representatior dt 21 8 2000 to 
the 1st respondent - 



App1caflt'S AnnexureS: 	 . 

4. A4: True ôooy  of seniority list of Telephone poeratOrS' 

(bdsc gade) 	aso 	1.1.96 was crcuated 	by 	the 

.2nd 	res.pondet 	VdCV 	V 	No.ST. 	563tTO/1/82 

5. A-5: True 	 f' 	order 	No,STBCR/10%/Pt.13 	
V 

dt,.4.12,2000 	of 	tVh 	: 	r"spondeflL. 

6 

V  

L-6 irue 	conY of the order 	'in - 0A'No.623/96 ot 	11 	4 97 
V 

V 
V of the Ahamedabad b'nCh of the C.A.T. 

V  

V AV7: True cony:of the Hrei Roster Cadre strenth 	
upto 

V 

V  
13, 	VV 	 V 

Respondents' AnneUre: 	 VV 	

V 	
V 

R-2A: 'Photo copy of the order dated 22;8.9? of the 	)ét. 	V 

V 
V 
of 	TelecomUfliCai0. 

V 	

V 

2. R-2E: Photo cony of the ordr. in OA.623/96 d a t e d 	11.497 

• 	V  of the C.A.T .Ahmedabad Bench 

V 	

, 3• R-2C: Photo copy 	of' 	th 	order. 	in 	T.A. 	
.139/86datea 

V 

V 
24.3.87 	of 	the C.A.T 	Jabalpur,Beflh. 

4 

V 

R-2D Photo 	of the 	rder 	n 0 	4329 and 	4339/172 

ciatVed 	.16;3. 1973 	of 	the 	Kerals High 	Court.. 
V  

V 

 O,A.No.1335t2000 
 

V 	
ApD li cart S  AnnexreS: 	 V 	

VV 	

V 	
V 

1.V 
 True 	CODY 	cf 	memo 	NO,ST/8CR/10%/GSfl.'/ 9 / 95  

dt.29.3.96 	f the 2nd 	respondent. 

2..  True 	cony 	of 	memo 	VNO,ST,BCR/i0%/T0/7/2l 	dated 

V  8.8.2000pf the 2nd 	respo.nderit 	 V 

V  
True 	cony of 	lettor No.22-6/94TE.11 	dt...9.C9 of 

the 31, d 	respondent.. 	 V  

4.. V V True copy of the 	renresontaViOfl 	dt.218.2000 	to 
V • 

V 	: V the 2.nd 	respondent. 	 V 

• A-5: True 	copy 	of 	the repreentãtiofl •dL.21 .8 . 2000 to 
V 

V the 4th resondent 	- 	
V 

6. A-6: 
V  

True COPY of'theordedt.il.4.Y 7 	in •O.A 	o.622/96 

V 
of t he AVhme dabad Bench of tre C.A.T.V 	V 
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.Apolicats Anneures: 

7. A-7: True copy of the seniority 	list 	circulated 	with 

letter 	No.ST/563/TO/1/82 	datd 	.19.7.2000 Of the 
2nd respondent. 

8.  Tr'ie copy of the Model Roster for a cadre strength 
6 

9;.  True 	copy 	of 	order 	No.ST.BCR/10%/Pt/13 
dt4.12.2000 of the 	1st respoident.. 

Respondents' Annexures: 

R-2A: Photo copy of the order No.STA/30-25/Rlgs/94 dated 
• 5.9.97 of the Chief General 	Mager, 	Trivandrum. 

 .R-2B: Photo CODY 	of 	the 	order 	-in 	O.A. 	623/96 dated 
1i.497.of the CA.T., 	Ahrneda1ad 	Bench.. 

 R-2C: Photo 	COPY 	of 	the 	order 	in 	T..A.139/86 	dated 
24.3.87 of the C.A.J. 	Jabalp9r BenchL 	 V 

 R-2D: Photo 	copy of the .judgement in O.P.4329 & 4339/72 
• dated 	16.373 of the Hon'ble. Figh Court of Kerala. 

O.A.8/2001 

Appiicant'Vs Annexures: 

.1. A-i: 	True copy of the Memo No.E1/336/Coli.II1/9 dated 
V. 	 13V12.2000issued for the 3rdrspondent. 

2. A-2: 	True cony of. the Memo No..E--I/336/Col. 1/64 dated 	
V 

213.95 issaed by the Assistnt General. Manager 
(Admn), Office of the General Manager, Telecom 

V. 	

. District .Kottayarrt, 	V .  V  

3'. A-a: 	True copy of the Order .No22-6/94-TB-11 dated 
13.12.95 issued hvthe Diretor (TE) Department 
of Telecom District., New Del1. 	. 

V 	
V 	Respondents Annexures: 	. V 

1. V 	

V 	R-i': 	True cony 	of 	the 	order 	of 	the 	Central 
Administrative Tribunal. V Ahmedabad Bench.i'n 0.1 
623/36 with M.A 660/96dated.1.4.97. 

2, R-2: 	True copy of DOT letter No'.22-6/94TE-II dated 

V 	 VVVV 	
8.9.99. 	 V 	 V 

V 	 . 	 V 



AppUcan's Annèxu.res : 

1 	A-i: 	True cccv of order No.ST-G/Jus/Grade IV/i/16 dated 
- 	2S. 12.1995 of the 1st ropondent. 

2. A-2: 	Tru 	0007 of brer NP.T-A/Grade IV/TDS/28 dated 
31 ...2000 of the i;1; eondent. 

3 	A-a: 	True copy of the. repr.esentaton dated 0.9.2000 to 
the .1st respondent. 	 : 	 H 

A--4: 

	

	True copy of •rnen:o NcjE-i/RigS/STBPs/ii/37 dated 
1,1.1.2001 oftie 1z.t respondent. 

A-5: 

	

	True copy of memo No.E-1/Rlgs/STBPS7II/36 dted 
11.12001 of the 1st respondent. 

V 

 True Goøy f the order in OA.No9. 241, 8?O. end 

V 	1022 of 1999 dated 2.4.2000.. 	
V 	 V 

Re.spohdents' Anriexures : 

1. .R-i(a): True 'copyof order 	OA 623/96 dated.11..4.1997 of 
Hon'bie G.AT, Ahmedabad Bench 	. 

2 	R-i(b) 	True copy of letter No 22-6/4-TE--II dated 22 9 9 

V 	 issued by Director of Telecom. New Delhi with 
covering letter No.ST.A/30T2,5/R!gg/94 dated .-9.97 	V  

V 	 of Asis.tant Diector( 3taff) 	Office of CGMT 
Trivan.drum. 	 V 

3 	R-1(c): 	Letter No,22/6/C4.TL.II dated 9.7.99 isued by 	
V 

ADG, (TE). 
 

4. R-1(d): Circular No2-6/94-.TE dated 89.99 issued 	by 
Director TelecQm, NewDeihi. 	 V 

O.A. .1 .1 0/2001 

• 	Applicant's Annexures  

; 	A-i: 	. .True 	copy .f memo 	No.ST--A/Gr.IV/TOS/22. dated 
V 	 -V 	

• 24 1094 of the 1st resordent. 

2. 	A-2: True 	copy of memd 	No.ST-A/Gr.IV/TDS/30 	dated 
V  31.8.2000 of the 1st- 	respondent. 	. 

3 	A-3: True 	copy of the reresentatiofl dated nil 	to the 

V 	
• 	 V 	

•..:: 

Deputy General 

V 

V• 

Manager, 	Kollam. 

•V 

V 
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Applicant's Annexures: 

• 	4. A-4: 	True copy of '. memo No.E - I/Rgs/STEPs/:I/38 dated 
11.1.2001 ot the 1st respondnt. 

A-5: 

	

	Tue cocy of mem.Nc.E-J/1qs/sTEps/II/35 dated 
1 1.1 .2001 of the ist respondnt. 

A-6: 	1 rue CODY of the orjer of the CAT. Banqalore Bench 
in O.ANos.241,87C and i22 	of 	1999 	dated 

• 	 S 	26.4.2000. 

Resoondents' Annexures 

1. R-l(a): Order, in OA 623/9(-  lated 11..1997 CAT, Ahmedabad 
Bench. 

2 	R71(b): True copy of letter No.22.-/9-TE dated 22.8.97. 
issuea by Director of Teiecom with covering letter 
No.SAT -/30-5/Rlgs/94 	dated lat 	Trivafldrum. the 
5.9.1997 issued b 	0/c CG'1T, Kerala 	Circle, 
Trivandrum. . 

.3. R-1.(c): Department 	of Telecom ieter No.22-6-94-T.IJ 
• 	 dated 9.7.99. 

• 	4. R1(d): department of Telecom letter LN0.SAT/2_6/94_TE.IJ 
dated 8.9.99. 

O.A.11112001  

• 	 Appl icants 	r•ues. 

1. A-i: 	T:e 	copy of memc No.ST4/G.IV/TQs/22 •dated 
• 	 24.10.94 of the 1st respondent1 . 

A-2: 	 True copV of memo No.ST-A/9r.IV/T0s/29 	dated 
31 .8. 2000 of the 1st r -espondenFt. S  

A-3: 	True copy of the reresentatiob dated 19.9.2000 to 
the .Deputy General %lanager. 	 . . 

A-4: 	True copy. of memo No.E-I/R1s/STEPs/II/36 dated 
• 	 11.1 .2001 of the 1st resondent. 

5; A-5: 	True copy of the order of the cAT. Bangalore Bench 
in O.A.Nos.241,870 and 10221 	of • 1999 	dated • 	

. 	 26.4.2000. 	 . 	
. 

• 	
F 	 . 	• 	 .• 

• 	 • 	 .: 	 . 	 . 



Respondents' Annexures 	: 

1. 	s-a): True copy of the order in O.A.No.623/96 of Hon'ble 

Central 	AdrnistratiVe Tribunal, 	Ahmedabad .Bnch. 

2 	R-1(b) True copy of letter No 22-b/94-TE -- II dated 22 	87 

of.. 2nd 	respondent 	with 	covering 	letter 	dated 

5.9.97. 

3. 	,R-i(c): True cony of 	he 	let'Mr 	NO.22-6/94TE1I 	'dated 

9.7.99. 

4. , 	R-i(d): TrUe 	copy 	of 	th 	leter No.223/94-TEII dated 

8.9.99. 	 . 

O.A. 	22'7200 1  

Applicants' AnnexureS 	: 	 . .. 	. 

1. 	A-i: 	' True 	phbtocooy 	of 	the 	order 	No.E.II/4/STBRtb 

issued from office of the 3rd resnondent ordmoting 

1st 	aoplicant 	tothe post of Grade IV 	BCR datec 

16..91., 	 S  

• 	2. 	A-2: True photocopy of the 	order 	NO.ST/EK-224/9/i/26 

issued 	from, office 	of th 	3rd respon.dent to 2nd 

applicant dated 21.8.97. 

3. 	A-3: . True photocopy of th 	' order 	NO.STA/30-25/R19S/94 
• 

. 
, issued . from 	the 	office 	of 1st respondent datc 

5.9.1997. 	 . 	 . 

4 	4: True 	hotocopyof 	the 	letter 	No.T22--6/9.-TE.0 

issued 	from 	office: of 	té 3rd respondent. dated 

13.2.1997. 
 

.. 	A-5: 	• True photbcopy of 	the 	proposed 	oostponement 	o 

oromotion 	to 	. 	Grader 	,IV 	letter 	No 
• 	

S  ST.EK-224;/29/II/30 	issued 	to 	anpilcants' 	fror 
office of 3rdresøondent dated 31.1.201 01; • 	, 

Respondents Annexures  

1. 	R-1: 	. True 	copy 	of 	the 	letter NO,22-6-94 -TE.H dated 

• 13:12.95 	issued 	by. 	the 	Director 	.Denartrfleflt 	of 

S  Telecom. . 

•2. 	R-2: True copy of instructions issued by the Debartmeflt 
of, Telecom, No. 22-6-94-TE.II. dated 8. 9.99 . 	. 



O..A.221/2001 
Applicants Anne.xures. 

• 	t. 	Ai:. True.photocopy of the order:No.Si/EK -225/28 /II/8 
tssued from Office of 3rdresoondlent promoting 1st 
applicant 	to 	the 	post' of, 	Grde 	IV, 	BCRdated 
24.93. 

2. 	A-2: True 	ohotocopy 	of 	th 	order 	No.ST/EK218/29/8 
• issued 	from 	the 	Ofice of the 3rd respondent to • 

.2nd 	iDDI . icant dated 	14;12.95. 

3., 	A-3: True photocopy of the . order 	No.STA/a0-25/lgs/94 
issued 	from 	the 	Office 	of 	respondent dated 
5.9.97. 	 . 	 . 

• 4. 	A-4: True bhotocopy of 	the 	letter 	o.T.,226/94TE.II 
issued 	from 	Office 	of. the 3rd respondent dated 
13.2.97.. 	. 	 •. 	 I  

-5.. 	A-5: True 	photocopy 	of 	the 	ProPosap 	of 	reversion 7  
No.ST.EK-18/28/II/42 	issued 	to 	applicahtsfrom 
the Office of 2nd respondeht dated 22.122000. 

Respondents' •Annexures, 	 . 

R-1..: 	. True 	copy 	of 	letter 	No.22-6V94-TE-II 	dated 
... 13.12.95 	issued byMinistry of. Comunication. 

R-2: True 	copy of order in letter No.2-6/294-iE dated 
8.9.99. 	BSNL of ADG(TE).  

S 	R-3 Ttue copy of 	order 	No ST/EV-218 	/29/1/47 	'dated 
72.2001; 	BSNL 	Coch.in 	reverting 	he apolants. 

O..A.31 1/2001 

Applican.t'.s Anr:exures: 	. 	 . . 	 .. 	 . 

/1 4Ef r  - 

issued from 	dffi ce of 	3rd . resondet' . promoti ng 
aooiicant 	to 	the oost 	of 	Gra. 'IV, 	BCR dated: 
E.8.91 	.. • 	 ' 	 . 	 - 

-2. 	A-2,: True ohbtocopyof the 	order 	No.TA/30-25/Rlgs/94 
issued 	from 	the . office 	of'1strspondent dated 
5.9.97..  

3-3: Tue •photocdpy 	of the 	letter. o.22-6/94-TEII 
issued 	forn 	office of 	the 3rdresdndent date,d 

. 1.2.97.  • 	 •:. 	•, 	 • 	 - 

4. 	. 	A4: True,photocopy of the 	proposed 	,postpOement 	of 
. promotion 	of . 	 . 	 Grade IV 	letter . 

No ST EV262/29/Gr IV/5 issued to appiicnt 	from 
the office of 3rd respondent date 27 	11 	2C0 

• .. 	 . 	 .. 




